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Fourthly, so long as the management continues, 
no person other than the manager shall be competent 
to mortgage, charge, lease or alienate such property 
or any part thereof. 

10. The manager shall, during the management Manager to 
of the property, have all powers which the owner :E,P,"~Y&, 
thereof might, as such, have legally exercised, and shall t o  recelve 
receive and recover all rentsand profits due in respect ;.;Ft;d 
of the property under management, 

and for the purpose of recovering such rents and t o  have 
profits shall have, in addition to any powers possessed 
by a j&girdk or zamhdzlr, as the case may be, all the. their re- 
powers possessed by a Collector under the law for the covery. 
time being in force for the recovery of land-revenue 
due to Government : 

Provided that he shall not, before the liquidation- 
scheme hereinafter mentioned has been sanctioned, 
demise the property under management, or any part 
thereof, for any term exceeding two years, to take 
effect in possession. 

11. Prom the sums received or recovered under Manager to 
section ten, the manager shall pay- pay there- 

from- 
f irst ,  the costs of the management, including t h e  costs of man- 

costs of necessary repairs ; agement aud 
repairs, 

Secondly, the Government revenue and all debts Government 

and liabilities for the time being d ~ ~ e  or incurred to revenue* kc.7 

Government in respect of the property under manage- 

Thirdly, the rent (if any) duo to the - jAgird&r or rent doe to 

other superior holder in respect of the said property ; 
Fo,u?*t 1z1y , such periodical allowances as the Com- allotva,ce for 

missioner may from time to ,  tilve fix for the main- maintellance of debtor, 

tenance of the debtor and his family ; 
F$tlzly, the cost of such improvements of the said cost of im- 

property as he thinks necessary, and a r e  approved by ~ c ~ m e n t s ~  

the Commissioner. 
Tlie . 
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CHAPTER IV. 

PROOF O F  DEBTS AND SCHEME FOR LIQUIDATION. 

He shall also cause copies of such notice to be ex- 
notice to be hibited at  the r n ~ k h t i ~ ~ k A ~ ~ s '  kaohahris in the district 
exhibited- in which the said property lies, and at  -such other 

places as he thinks fit. 

Every document on which the claimant founds 

If the document be an entry in any book, the 
claimant shall produce the book to the,manager, to- 
gether wit11 a copy of the entry on which he relies. 
The manager sha.11 mark the book for the purpose 
of identification, and, after examining and compai.ing 
the copy ~witli tlie original, shall return the book to 
tlie claimant. 

Rxclusion of . If ally docunlent in the possession or under the 
doclunents control of the claimant is not delivered or producecl 
nOtp'O%d. by him to the manager along wit11 tlie claim, the 

manager 


















